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ADVOCATE /ARBITRATOR/CORPORATE COUNSEL

Accomplished 16 years legal career with key strengths in: 
· Corporate litigations, Consultancy, Merger/Acquistions, real estate contract/title research, analysis, preparation, negotiation, drafting, completing documentations and registration of deeds, etc. for both individual and banking and financial institutions.

· Drafting and pleading in civil litigations particularly family/matrimonial suits, custody suits, maintenance suits, negotiation and settlements etc. before City Courts, High Court and Supreme Court of India.

· Drafting and pleading in criminal proceedings including bail pleas, etc. before City Courts, High Court and Supreme Court of India.

· Excellent management, analytical and problem-solving skills. Trained to be socially responsive and sensitive to citizenship values. Proven skills as a pleader and negotiator with excellent oral and written communication and presentation skills. Organized, detail-oriented and extremely hardworking in any challenging environment. 
Specialised in various aspects of legal services from drafting, pleading, conveyancing& pre-trial practice through to trial including: 
1. Property/Real Estate from search/opinion, declaration/injunction, deeds-drafting/conveyance/registration/completion. 
1. Vetting title deeds, giving title opinion for creation of equitable mortgages, causing searches in Registration office, general Banking disputes etc.
1. Compliancing for Start Ups, Legal Consultations and Company Formations.     
1. Drafting and pleadings, motions, orders, interrogatories, requests for production, settlement proposals, opinion letters, demand letters, contracts, legal briefs/memoranda, and various client correspondence;
1. Trade/Patents and Intellectual Property Rights;
1. Alternative Dispute Resolution including Arbitration matters under Arbitration & Conciliation Act, 1996 and International Arbitration; 
1. Debt Recovery proceedings before the Debt Recovery Tribunals under Debt Recovery laws and SARFAECI Act, 2002.
1. Competitions Act- made research and lectures in Education Forum.
1.  Proceeding under section 138 of N.I. Act, Default proceedings both credit cards & loans  
1. Corporate/Company and Bank Disputes before their respective Forums and Tribunals; 
1. Attending and/or representing clients at hearings, depositions, settlement conferences, mediation, pre-trial conferences, and trial; 
1. Conducting extensive legal research, both traditionally and electronically; 
1. Routinely defended clients in all aspects of civil, criminal and family/matrimonial cases; 
1. Handling all aspects of Family/Matrimonial Law cases including highly contentious disputes like IPC 498, DV Act, Sec 125 CrPC, Restitution of Conjugal Rights, Matrimonial and Alimony Suits, Child custody and visitation disputes
1. Successfully and regularly settled difficult cases to client’s satisfaction and routinely drafted, filing, contesting corresponding marital settlement agreements. Divorce both mutual and contested.
1. Handling issues relating to Family Business Law in matters involving smooth Succession Plan, Estate and Governance Planning AND Tax savings Schemes.
1. Criminal Cases—Prosecution and defence of both Summon & Warrant Cases, Bail—Anticipatory & Regular i.e. Before and after arrest 
1. All forms of Writ remedies.
 Combined Legal and Corporate core competencies in:
· Public International Law
· Corporate and Company Law
· Marketing and HRD
· Banking and Debt Recovery Laws
· Arbitration & Conciliation Laws
· Civil, Criminal Law with reference to Banking/Finance, Real Estate,  Family/Matrimony etc.


Member: Bar Council of West Bengal, INDIA; Enrolled in 2001. 
Date of Birth: 5th January, 1976
LEGAL EXPERIENCE

· 15 years of core litigation practice in various Courts of law in Kolkata including High Court, Calcutta and Supreme Court of India. Runs a Law Firm named ‘Ace Legal’ as Managing Partner having pan Indian presence.

· Arbitrator for Calcutta Stock Exchange under SEBI guidelines.

· Empanelled Lawyer of Calcutta Port Trust , South Eastern Railway and Sahara Housing Fina Corporation Ltd.  In House Legal adviser in various corporate houses like C.S. Dredgers Pvt. Ltd., E.C. Bose and Company, Dharti Dredging and Infrastructure Pvt. Ltd., Andrew Yule Ltd., Lintas India Pvt, Basu and Basu Engineering, Hyatt Medical, Star Financial Ltd., Homeslocated, Jaital Construction Ltd. , Sandgate Soutions Pvt. Ltd., Modula Group of Industries ,Hindustan Marine Institute to name a very few handling various kinds of civil, criminal and corporate disputes including drafting and vetting domestic and international agreements. Opine various Real Estate Companies in and around Kolkata.

· Appointed as the Arbitrator in SEBI approved Arbitration Appellate Panel of Calcutta Stock Exchange.

· Worked on behalf of HDFC ,Sahara Housingfina Ltd. etc. ICICI Bank. Now looks after matters of Manappurma Finance Ltd., Sundaram BNP Paribas Home Finance ltd.. In house counsel for several well-known real estate companies including NK Realtors, Golwin Construction Pvt. Ltd. , Pyramid Construction Pvt. Ltd. etc.

· Worked as retainer providing legal assistance and advice for in-house support in drafting and pleading in court cases in various civil and criminal litigations including all documentations in various law firms around the country.

· Associated with various law firms giving legal advice and approvals in granting loans by all the major banks and financial institutions licenced by Reserve Bank of India for various real estate projects to individuals and body corporate after perusing title deeds and causing necessary searches and reports.

· Save India Family. 498A.orgetcNGOs providing legal assistance against misuse of Laws relating to matrimonial dispute. Providing legal support to organization and its victims.

· A top legal expert in various leading online Legal Advice Websites in India including lawyerclubindia.com, lawisgreek.com, www.kaanon.com.

EDUCATION

· LL.B (3 years), 1st Class , 2000.
Burdwan University, Department of Law, West Bengal, INDIA
	

· PGDHRD (3 years)/MBA, Ist Class, 2001
	National Institute of Human Resource Development, Chennai, Tamilnadu, INDIA

· B.A.(Hons.),1996
Calcutta University, Kolkata, West Bengal, INDIA

· LL.M , 2011-2013.
LANGUAGE PROFICIENCY

English, Hindi, Bengali
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